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[Mr. Chairman]
I understand the arrangement is 

that after the motion for consideration 
is moved, further discussion will be 
adjourned to the next session.

Shri Rafirhayachari: If the matter 
is adjourned to the next session, cer­
tainly I can give an amendment. 
My point is this. The principle to 
which this House was committed was 
on the basis of the Bill as it was in­
troduced in this House, excluding the 
operation of the Bill to the mitak- 
shara families. That was the prin­
ciple. Subsequently the whole thing 
has been changed and the mitakshara 
joint family also has been brought 
under the provisions of this Bill, not 
by the Rajya Sabha, but by the 
Joint Committee. The question is, 
whether the Joint Conunittee can go 
into matters of principle to which the 
House was not committed. If that 
Committee goes beyond the powers, 
the House can still raise the objec­
tion. I will certainly move an appro­
priate motion, but I wanted to men­
tion the point.

Shri Bogawat (Ahmednagar South): 
I support Mr. Raghavachari’s point.

Pandit Thakur Das Bhargava: (Gur- 
gaon): You are only postponing the 
consideration stage to the next ses­
sion. All these amendments will 
come before you at that time; only 
the hon. Minister has finished his 
speech. That is all.

Mr. Chairman: I also think that 
all the objections etc. may be raised 
at the time when it is taken up again.

Shri Pataskar: After having made 
the motion and also my speech, I 
would like to be noted that this 
should be taken up on the earliest 
occasion next time. Otherwise, it 
will keep on pending before the 
House.

Mr. Chairman: That will depend
upon the Business Advisory Com­
mittee.

Shri K. K« Baaa: (Diamond Har­
bour): We want the speech of the
hon. Minister to be circulated.

Mr. diairman: That will be done. 
But the point whether the Joint Com­
mittee went beyond the principle 
which was accepted by the House at 
the time of agreeing to the Bill being 
referred to the Joint Committee etc. 
will be considered at the time when 
it is taken up. Further consideration 
of the Bill, therefore, stands over.

WORKING JOURNALISTS (CONDI­
TIONS OF SERVICE) AND MIS­
CELLANEOUS PROVISIONS BILL

Mr. Chairman: The House will 
now take up the Working Journalists 
(Conditions of Service) and Miscel­
laneous Provisions Bill, 1955, as pas­
sed by Rajya Sabha. Before I call 
the Minister of Information and 
Broadcasting to move the motion for 
consideration of the Bill, I wish to 
inform the House that recommenda­
tion of the President under clause (3) 
of Article 117 of the Constitution for 
consideration of this Bill by Lok 
Sabha ha  ̂ been duly received.

The Minister of 
Broadcasting (Dr.
to move:

Information 
Keskar): I

and

“That the Bill to regulate cer­
tain conditions of service of work­
ing journalists and other persons 
employed in newspapers estab­
lishments, as passed by Rajya 
Sabha, be taken into considera­
tion.”
This is one of the most important 

recommendations of the Press Com­
mission. In point of fact, I consider 
this to be the most important recom­
mendation, if we take human values 
into consideration. There are a num­
ber of things affecting the structure 
of the industry like the profit and 
loss and many other things which 
can be taken into consideration. But 
the welfare of the persons who run 
the industry, who work in it, and 
their future and their prosperity 
should have the first place. I think, 
therefore, that this Bill should be 
given the most serious consideration
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advice and suggestions. In the light 
of that, a number of changes did take 
place during the discussion in the 
Rajya Sabha and a number of im­
provements have also been made in 
the Bill. This, I am detailing to the 
House, in order to show that the 
measure is not the result of trying ta 
precipitate anything or bringing for­
ward something hurriedly, which is 
to be rushed through, but it is some­
thing which has been thought over 
and fully discussed with the various 
interests concerned. It is obvious that 
in a number of details there will be 
differences of opinion, because of the 
principles involved, whether it is a 
question of leave, hours of work or 
other matters. There will be different 
opinions and we have to strike what 
we consider to be a mean, the greatest 
common measure of agreement; 
it is bound to lead to, I would not 
say dissatisfaction, but a measure o f 
disagreement, amongst those who do 
not agree with this. But we did con­
sider all the suggestions that came 
before us. There were a variety o f 
these recommendations which came 
and after duly considering all of 
them, the Government have brought 
forward the Bill. Whatever changes 
have taken place in the Rajya Sabha 
have also been made after discussioa 
with the interests concerned.

and the greatest amount of sympathy 
and support from the Members of 
this House. The reason for bringing 
forward a Bill which contains a large 
number of items concerning the ser­
vice conditions of journalists is that 
this is a peculiar profession. It is 
not like any other profession. Here 
the nature of the work and hours of 
work are so different from other pro­
fessions that it has been necessary 
and the Press Commission, therefore, 
has made a strong recommendation 
that in order to ensure that satisfac­
tory conditions of service prevail in 
this profession, Government should 
bring forward legislation laying down 
certain general and important prin­
ciples which should govern the ser­
vice conditions of working journa­
lists. For this reason, we have given 
a high place to this legislation 
amongst the various recommendations 
of the Press Commission.

The Bill was introduced during the 
last session in the Rajya Sabha and 1 
jTegret that due to pressure of work, 
it was not possible to have it taken 
up during that session itself. That 
has resulted in delaying this measure 
by many months and the delay is all 
the more regrettable as the uncer­
tainty that has prevailed during this 
interim period has not added to better 
conditions for working journalists. 
From that point of view also, it is 
necessary that Parliament passes some 
measure without the least delay lay­
ing down the general principles gov­
erning the service conditions of work­
ing journalists. This Bill, after it 
was introduced and even before in­
troduction, was discussed by us with 
the representatives of the various 
interests concerned, the proprietors 
on the one side and the representa-- 
tlves of the working journalists on 
the other side. Before the Bill was 
introduced, we had discussions with 
them as to the proposals that we 
Wanted to bring before Parliament 
and in the light of ' that discussion, 
^rtain changes took place. After the 
introduction of the Bill also, we in­
vited their considered opinion on the 
BUI and we had the benefit of their

4 P.M.

I would like to say briefly here the 
main matters dealt with in this BilL 
This Bill deals with the following 
items of the service, conditions o f 
working journalists. Retrenchment, 
In retrenchment, there is also a 
special retrenchment clause which 
has been put in in order to protect 
those who might have been retrench* 
ed from the time of the publication 
of the Press Commission's report to> 
the passing of the Industrial Dis­
putes Act—^making it applicable to 
the working journalists—and those 
who might have been discharged or 
retrenched in order to get round 
whatever future recommendation* 
were coming from ParliameAit. The 
special retrenchment clause has been
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put in to protect those people who 
might have been discharged. There 
is the. question of gratuity, hours of 
work, leave; there is the wage board 
for determining the wages for work­
ing journalists; finally, there is a 
penalty clause for not observing the 
regulations regarding hours of work.

Shri Feroze Gandhi (Pratapgarh 
Distt.—West cum Rae Bareli Distt.— 
East): Would you clarify this point so 
that no more time is taken later that 
this determination of wage will be 
the graded wage and not only the mi­
nimum wage?

Dr. Keskar: 1 propose to say that. 
It means grades of salaries rather 
than scales of wages.. . . .

Shri Feroze Gandhi: Scales of
salaries is not gradation of wages. 
That is different.

Dr. Keskar: About the retrench­
ment clause, I do not wish to say 
much in the preliminary discussions. 
The gratuity clause has led to certain 
■discussions in the other House and 
also with the representatives of the 
industry. There has been a certain 
opposition to that part of the proposal 
which lays down retrospective gra­
tuity for all working journalists who 

’ have, put in more than a certain niun- 
ber of years of service. As far as 
we are concerned, after due consi­
deration of the conditions which pre­
vail in other industries and other 
professions, we came to the* conclu­
sion that retrospective gratuity should 
be given to working journalists and 
gratuity should be given to them as 

. in all other professions. We have 
tried to take into consideration the 
fact that for the. first time a gratuity 
provision is being laid down by law. 
In order that there may not be a 
certain burden on the papers which 
are not fully equipped for that, and 
which have not taken this into con­
sideration before, we have made a 
clause here. In this clause, it is 
stated that establishments which are 
smaller and which, therefore, have 
not got financial resources, will have

to pay a much more reduced rate of 
gratuity than the other bigger estab­
lishments. This is in order to see that 
the sn^ller papers do not suffer 
under a new burdcJi which they did 
not bargain for and for which they 
have no resources.

The important change that was 
m^de during the discussion in the 
Rajya Sabha was regarding wages.
The original proposal was for a
minimum wage board in the discus­
sions, we explained to the. represen­
tatives of the journalists as also to 
the Members of the other House the 
difficulties that the Government felt 
in fixing particular sums as statutory 
minimum wage and the implications 
that it will have in further laying 
down of minimum wage for other 
industries which are bound to come 
and which will be coming. We felt 
there were many difficulties. There­
fore, we had proposed a standard 
procedure* for fixing the minimum 
wage, and a procedure for a minimum 
wage board which could be followed 
in the case of other industries, which 
might come for such, fixation.

Shri K. C. Sodhia (Sagar): May I 
know whether wages will be fixed 
also for correspondents?

Dr. Keskar: If the hon. Member
will allow me to finish, I will certainly
elarify that point.

Mr. Chairman: That would be
better.

Dr. Keskar: We had the benefit of 
discussing this question again with 
the representatives of the working 
journalists and we came to a happy 
agreement. In the light of that
agreement, we have changed this
particular clause and instead of 
having a minimum wage board, there 
will be a wage board which will fix 
the rates of wages for journalists. 
We feel that this is, in the long run, 
a far better and more secure provi­
sion for them thaii fixation of a 
statutory minimum wage. I am not 
going into the whole question now.
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because, that itself might take a long 
time. Therei are a number of princi­
ples involved there. I have just men­
tioned here the important points in 
which a change took place while the 
question was being discussed in the 
Rajya Sabha.

Taking from the beginning the 
provisions first, it re-afHrms the 
application of the Industrial Dispute 
Act for settlement of all disputes. 
This has been included in this Bill 
so that there may be no need to take 
up the Industrial Disputes Act, as, 
after the passing of this Bill, that 
Act will be repealed. It has been 
included here. As far as notice 
period for retrenchme*nt is concerned, 
in the Bill, according to the recom­
mendations of the Press Commission, 
an enhanced provision for notice 
period has been given. Gratuity as a 
means of social security in addition 
to any compensation for retrench­
ment has been suggested here. Maxi­
mum hours of work for a period of 
4 weeks has been suggested here. 
Earned leave and leave on medical 
certificate, practically on the same 
model as it is for government ser­
vants has been suggested. Then, there 
is fixation of wages by a wage 
board. That, of course, will take ̂  its 
own time. These are the main pro­
visions.

In some ways, the Bill itself is not 
a major Bill. It is a small Bill. Most 
of the provisions that have been 
made here could be found in a num­
ber of Industrial Diaputes or Indus­
trial Acts. They have been taken 
from other comparative Industrial 
Labour Acts and put in here. But, it 
is important from the point of view 
that we are trying to apply it to an 
industry which up to this time was 
not able to get all these benefits, a 
piece of legislation, which, for the 
better working of our Press, for the 
better security of our journalists and 
therefore for a better, I would say, 
freedom of the press in this country, 
is highly essential. It gives greater 
economic protection to the jouma- 
482 LSD

lists who are working in this pro­
fession. The profession of journa­
lists. though it employs a smaller 
number of people, is probably 
amongst the most vocal and voci­
ferous of professions. One journa­
list can make as much noise as 100 
politicians though they would not 
acknowledge it. I think the import­
ance of this Bill from that point of 
view is great. Moreover, the princi­
ples that are being laid down here 
today are those which will serve as 
a model for other liberal industries 
and other liberal professions. From 
that point of view, it is a new de­
parture, a kind of a new charter. 
I think it will be something which 
will react to the benefit of other in­
tellectual and similar types of work­
ers. From that point of view also, I 
think this Bill is a highly important

After the Bill was scheduled to 
come up here, I got a number of sug­
gestions and amendments bringing to 
my notice ecpnomic or financial 
hardships that might come to certain 
papers because of certain provisions 
of the Bill. I Have not had the time 
to go into them very thoroughly. I 
might say this here. I am prepared 
to look into all these questions very 
carefully and see, if there is any case 
of financial hardship, as to what we 
can do to make proper adjustments. 
At the same time  ̂ I feel that it will 
be highly improper and unjust to 
try to hold up this Bill now for 
making such minor adjustments be­
cause, holding up this Bill now 
.means holding it up for 2 or 3 months 
and depriving the various categories 
of journalists of the many benefits 
conferred by this Act. Whatever 
suggestions might come, we shall look 
into them carefully and see if an j 
adjustments are necessary, and if 
they are found necessary, I am pre­
pared to make them. I have got a 
number of them, and I shall certainly 
look into them.

It is quite possible that in certain 
specific cases it might lead to finan­
cial hardship. But here we are only
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laying down a general propoatioi. 
If we find that there is any hard­
ship, we shall see whether any ad­
justment can be made. But I would 
suggest that for that reason it will 
not be right to hold up the Bill and 
not to pass it, as that would mean 
greater hardship and greater injus­
tice to a large number of people, and 
will not be an act of social juaticci 
I would therefore request that those 
who have some differences with the 
Bill, differences of detail, cases of 
financial hardship etc. should not try 
to hold it up now. They can bring 
them to my notice, and we can go 
into them very thoroughly and see 
how they can be remedied; and if 
there is any remedy necessary, or 
any adjustment or any amendment 
necessary, later, we shall certainly do 
•0.

Shri Baghavaehari (Penukonda): 
May I enquire whether the hon. 
Minister wants that^lthe objections 
should be mentioned on the floor of 
the House or whether he will con­
sider them even if they come to his 
Aotice otherwise?

Dr. Keskar: I am prepared to con­
sider them even otherwise.

While I am pleading for this, I 
might say first of all that I am 
making a very short speech in order 
to spare time, and leave time for 
other hon. Members, though there 
are certain points on which I 
could have spoken at greater length.

I understand that there is a (tesire to 
adjourn at about 5-30 p.m . If that is 
so, then I would not take too much 
time. My only appeal is that from 
the point of view of Justice and pro­
tection to a high and honourable pro­
fession, the proposition has been pend­
ing before Parliament for a pretty 
long time, it might be better if the 
House agrees and co-operates in pass­
ing the Bill quickly here.

ShH Alga Ral Sl'Astrl (Azamgarh
Distt. East cum Ballia Distt—West): 
It should be passed today.

Provisions Bill

l>r. Keriuur: I am saying this bcu 
cause there are a very large number 
•f amendments pending, and I am 
only appealing to my hon. friends who 
have put in amendments here. I ana 
prepared to consider whatever recti­
fication is necessary, according to facts 
that might be brought to our notice.
I do not want to say anything further 
at this stage. I would only appeal to 
my hon. friends who have put in a 
large number of amendments to take 
this appeal into consideration.

Mr. Chairman: Motion moved:

“That the Bill to regulate cer­
tain conditions of service of work­
ing journalists and other persons 
employed in newspaper establish­
ments, as passed by Rajya Sabha, 
be taken into consideratio#.*’
I would like to know the sense of 

the House as regards the division o f 
the time allotted to this Bill as 
between the general discussion, the 
clause-by-clause consideration, and the 
third reading.

Some Hon. Members: Five minutes 
each.

Mr. Chairman: That is all right. I 
want to know how much time we 
should devote for the consideration 
motion and how much for the second 
and third readings.

Sbri S. L. Saksena (Gorakhpur Distt. 
—North): One hour for the considera­
tion motion, and one hour for the rest.

Dr. Keskar: May I make a submis­
sion. There are about 20 clauses in 
the Bill, pnd even the mechanical pro- 
c^ss of passing the clauses takes a 
little time. ‘

Pandit Thakar Das Bhargava (Gur* 
gaon): All of them will be put toge­
ther.

Shri Algn Rai Sbastrt: All the
clauses should be passed together.

Shri T. B. Vittal Rao (Khammam): 
All the amendments should be taken 
together.
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Shri V. G. Deshpaade (Guna): Half 

an hour for the clauses.

Shri M. S. Gnmpadaswamx (My­
sore) : One hour for the clauses.

Paadit Thakur Das Bhargava: We
should devote as little time to amend­
ments as possible.

Shri Bhasrwat Jha Aaad (Pumea 
cum Santal Parganas): It should be 
left to every speaker to speak either 
on the consideration motion or on all 
his amendments. Ever3̂ hing should 
be taken together, and finished by 
5-80 P.M.

Pandit Thakur Das Bhargava: The
least possible time should be given for 
amendments in accordance with the 
appeal of the hon. Minister.

Shri Raghavachari; I would rea- 
pectfully submit that you may be 
pleased to allot half an hour for gene­
ral discussion and about an hour for 
the clause-by-clause consideration ana 
then close the discussion.

Shri B. S. Murthy (Eluru): Now
that the hon. Minister has said that he 
will consider all suggestions and he 
is prepared to bring in amendments 
if necessary, I think all the amend­
ments may be withdrawn, and we 
may have ofte hour for general dis­
cussion.

Mr. Chairman: That depends upon 
tiie Members who have tabled amend­
ments.

Shri Sadhan Gupta (Calcutta South­
East): I think the maximum number 
of amendments stand in my name, and 
I am quite prepared not to move 
them.

Shri D. C. Sharma (Hoshiarpur): 
There are many amendments in my 
name also. I do not move them.

Shri S. L. Saksena: We shall have 
one hour for general discussion, half 
an hour for the clauses and half an 
hour for the third reading.

Hr. Chairman: Since Shri Sadhan 
Gupta is hot moving his amendments,' 
practically we get all the time for the 
consideration motion. And I propose 
that we shall continue general dis­
cussion up to 5-30 P.M.

Shri Feroze Gandhi: Up to 5-20 p .m . 
The House should be adjourned at

5-20.
Shri S. L. Saksena: Up to 5 p.iCi. we 

shall have general discussion, and we 
shall have half an hour thereafter for 
both the second and third readings.

Dr. Saresh Chandra (Aurangabad): 
So, what is the final decision?

Mr. Chairman: We shall have one 
hour for general discussion, and half 
an hour for the second and third read­
ings, and by 5-30 p .m . we pass this 
Bill.

Shri FeroEe Gandhi: It is 4-20 p .m . 
already.

Shri Alga Rai Shastri: It is only
4-17 P.M.

Shri M. S. Giirapadaswamy: Al­
though the Press Commission sub­
mitted their splendid report to Gov­
ernment long back, the hon. Minister 
has taken a pretty long time in bring­
ing forward this measure. The delay 
is regrettable; the postponement is 
inexcusable. Though it is regrettable 
and inexcusable, yet after hearing the 
hon. Minister and after seeing that he 
has got a full heart in this measure,
I feel that this little indiffernce can 
be overlooked. While supporting this 
measure, I would go to a limit up to 
which any hon. Member of the Oppo­
sition would go, and also any hon. 
Member of the ruling party could 
normally go, and even beyond, be­
cause I feel it is a good measure.

Shri Alga Rai Shastri: Very good 
measure. '

Shri M. S. Gorupadaswamy: I do
not say Very good*, because there is 
scope for improvement. I do not 
want that the House should take long 
over the amendments, for the journa­
list world is very anxious that this 
Bill, should be passed in this session.
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ponsibilities are the same, when the 
conditions are the same, I do not 
know why this distinction should be 
made. I want the hon. Minister to 
take note of this and I wish that he 
should not make any distinction bet­
ween two classes of journalists in 
this matter.

An hon. Member: It is quite per­
fect

Shri M. S. Gurupadaswamy: This
Bill deals with the working conditions 
of journalists. I do not want to take 
the House through the whole gamut 
of the history of the conditions of the 
working journalists in this country, 
because they were discussed here only 
the other day. It is enough if we 
remember that the journalis*ts are 
treated like deserted queens of royal 
families.

I say so because journalists are re­
garded as very dignified people be­
longing to a very decent profession 
and they occupy a very important 
estate in the State. In spite of this 
high place their conditions are de­
plorable and the treatment meted out 
to them by the employers is the worst, 
ntiey find themselves in a sort of 
blind alley. In spite of their work, 
their attainments, they cannot be sure 
they have got any future. In this 
context, this Bill gives little hope and 
little contentment to the journalist 
class.

The Bill deals with the constitu­
tion of a Wage Board, hours of work, 
period of notice and so on. I support 
the principles governing these things, 
but while doing so, I want to make 
one remark about gratuity. There has 
been a distinction made in the Bill 
between one type of gratuity and an­
other. Newspaper establishments 
which have less than six working 
journalists are treated separately, and 
the gratuity payable to those journa­
lists who work in these establish­
ments is less than the gratuity pay­
able to others. I cannot understand 
this discrimination. The work is the 
same. If we are to give respect to 
the provisions of the Constitution, we 
should implement the principle ‘equal 
pay for equal work*. That is a princi­
ple which we adore and respect and 
which we want to implement, and 
the Government, committed as they 
are to a socialistic pattern of society, 
will, I believe, also support me. When 
the work is the same, when the res-

Shri K. C. Sodhla: The distinction is 
made simply to protect the smaller 
newspapers. If the same burden is 
to be put. upon the smaller news­
papers, then they will curse us.

Shri M. S. Gurupadaswamy: I know
the condition of the smaller news­
papers.

Feroze Gandhi: You know the 
condition of the bigger ones.

Mr. Chairman: I may just inter­
vene. Hon. Members themselves have 
settled that the time-limit for speeches 
should be five minutes. But if in this 
way one Member takes up more than 
ten minutes, what can be done with 
the long list that I have got?

Another point is this. I think the 
time at the disposal of each Member 
is not at all sufficient to deal with the 
general conditions of journalists, as is 
generally done in the general consi­
deration stage or at the third readmg 
stage. It would be better if Members 
can point out any defect or suggest 
any modification instead of coverinf 
everything.

Shri M. S. Gurupadaswamy: I will 
make some suggestions.

Mr. Chairman: He has taken so
much time and now he wants to make 
suggestions. In this way, how can 
the promise be kept? In any case, 
we have to finish the Bill by 6 
O'clock today. We cannot go beyond 
that. Keeping that in view, Members 
who get a chance to speak may speak 
as short as possible. That is my 
appeal.

Shri M. S. Gurupadaswamy: I shall
finish in a minute.

I was talking about the distinction 
made between the small and big news­
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paper establishments. I know the 
condition of the small newspaper 
world. If relief is to be given to the 
small newspapers, that would be given 
in respect of wages and the Wage 
Board can take that matter into con­
sideration. But no distinction should 
be made in respect of gratuity. That 
is my point.

Then no provision is made for pay­
ment for overtime work. Here hours 
of work have been fixed, leave and 
holidays have been fixed. But if there 
is any overtime work, then penalty is 
provided for the employer. Accord­
ing to the Factories Act or the Planta­
tion Act, along with penalty for over­
time work, payment for overtime work 
is also provided. I think it is very 
reasonable to demand that the same 
provision should be made in this Bill 
for overtime work.

Lastly, I commend this measure and 
I hope that the Minister will bring 
immediately another measure which 
will improve some of the provisions 
of this Bill.

Shri Sadhan Gupta: This Bill has
not come one day too soon. The 
Service conditions of journalists are 
scandalous and many facts can be 
cited, into which I do not want to go. 
I would quote only one very typical 
instance of how working journalists 
are treated. There is a leading Ben­
gali daily in Calcutta, called the 
Anand Bazar Patrika. In that daily, 
one gentleman worked for 18 years. 
Suddenly, on the 28th November 1954, 
he was given a letter to* the effect 
that his services were no longer re­
quired. No reasons were assigned for 
it.

Now, the Editor and other staff in­
tervened and then the proprietors as­
sured them that they would recon­
sider the decision. But it finally 
appeared that that was only a device 
to prevent him from appearing and 
giving evidence before the Press 
Commission as to how he had been 
retrenched. The day the Press Com­
mission left Calcutta,the proprietors 
said that their order was final.

Now the reason came out later on. 
It was that he had written an article 
in a journal satirising the activities 
of Press lords—the doings of Press 
lords in the newspaper industry. 
Though the story did not refer to 
that paper, that was the reason for 
his being driven out after 18 years 
of loyal and faithful service.

That is why this Bill is of so much 
importance. If this Bill goes to cure a 
fraction of injustices of this kind, it 
would have done a great service. I 
do not agree that this Bill is perfect. 
There are many matters in which I 
disagree with the provisions of the 
Bill in the sense that I want to im­
prove them. For example, in the 
matter of notice, the Federation of 
Working Journalists have t^ways de­
sired a uniform notice period of six 
months because the journalists* avo­
cation is not very plentiful and they 
cannot get jobs in three months. I 
would also recommend that uniform 
period.

Then I am amazed to find that sick 
leave should be uniformly on half 
wage. Why should not some period 
or sick leave be given on full wages? 
Why should not there be casual leave  
provided for in the Act? Why should 
it be left to the rules?

Regarding the question of gratuity, 
there is a very important matter of 
principle involved. Now, here in the 
Bill it is stated that if a journalist is 
punished merely by way of discipli­
nary action, his whole gratuity will 
be forfeited. That is an extraordi­
nary proposition. You know that 
Industrial Tribunals are always gov­
erned by the principle that gratuity 
can be forfeited only if the person is 
guilty of gross misconduct and his 
services have been terminated on that 
account I do not agree even with that 
principle. Why should ^ t u it y  ear­
ned through service of years be for­
feited by reason of gross misconduct 
in one instance? But, even that prin­
ciple has not been recognised in this 
Bill. The Bill merely prescribes 
disciplinary action as a sufficient justi­
fication for forfeiting the gratuity.
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[Shri Sadhan Gupta]
There is the question of retirement 

benefits. I expect a retirement bene­
fit; my whole family expects retire­
ment benefit. If a proprietor or 
owner takes it into his head to take 
disciplinary action, then this provi­
sion would encourage him to take 
frivolous disciplinary action.

I do not also agree with my hon. 
friend, Shri Gurupadaswamy that 
equal gratuity should be fixed for 
big and small newspapers for this 
reason. If equal gratuity is to be 
fixed, then it would be on the stan­
dard of the small newspapers. That 
is to say, those journalists working in 
the big newspapers would be depri\red 
of the benefit of the prosperity in 
those newspapers. Therefore, in­
equality is inevitable. The journa­
lists in prosperous newspapers 
should be allowed to avail themselves 
of that prosperity.

Regading the wage boards, I  would 
recommend that a time limit should 
be prescribed by which the wage 
boards should be formed because 
from our experience of the Minimum 
Wages Act, we find that Government 
is very letiiargic in these respects.

Shri Alga Rai Shastri: Not in this 
respect; they will act promptly.

Shri Sadhan Gupta: Seven years 
have passed and yet in several indus­
tries the minimum wages have not 
been fixed.

Incidentally, I also think that one 
wage ^ a rd  may not be enough for 
the settlement of all wages. Therefore, 
several wage boards, one for each 
State or one in respect of some region 
should be fixed. It should be fixed 
in consultation with the organisations 
which represent a substantial portion 
of the working journalists and their 
representatives should be taken into 
the organisation. Unfortunately, 
there is no compulsion in the Bill on 
the Government to do so and we 
know from our experience that often 
Government does not look to the re* 
presentative character of the asso­
ciation but to some favourite imions

which they want to favour. We lUTe 
the instance of the Port Commissio­
ners where a union which patently 
did not represent any substantial por­
tion of the workers was given the 
representative character. I want this 
kind of thing to be avoided.

Another very important thing is 
that the Bill has recognised the in­
dustry cum region basis in its provi­
sions. This has been a very moot 
point between the workers that their 
wages should not be restricted on the 
ground that wages in other industries 
in the region or in the newspaper in­
dustry are of a certain kind. I do not 
see any reason why workers who 
work in a prosperous concern and 
prosperous establishment should not 
get wages according to the prosperity 
of tlie concern. All the arguments ad­
vanced in the Fair Wages Committee 
Report and taken up by the tribunals 
regarding the industry cum region 
basis of fixation of wages are utterly 
fallacious. They say that if a con­
cern pays more wages then others 
will flock into it. This is an absur­
dity because that kind of thing can­
not happen; unless the concern takes 
in the other workers they cannot 
flock to it.

Slirl T. N. Singh (Banaras Distt< 
East): Now, it is 10 minutes, Sir.

Shri Sadhan Gnpta: In the interest 
of the working journalists, I should 
refer to the application of the Indus­
trial Employment (Standing Orders) 
Act by clause 14 I should say that 
strikes and slow-downs should not be 
illegalised. I cannot deal at length 
with that.

Lastly, regarding the recovery of 
dues, I submit that the application to 
the Government when made should 
be judicially treated and it should be 
a judicial process which the journa­
lists should be able to enforce for 
his benefit. I have not had much time 
to deal with these things and so I 
commend my suggestions for his ac­
ceptance. If he thinks he can accept 
my amendments, I will formally move
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them; otherwise. I will not, in the 
interests of the speedy passage of 
this BiU.

, ^  iww r̂thr (f^RT ^
w ftrax jj<Kwre ^T-^rfrsm ) : ?w 
%  ?ft 4  » m  w p p fh r

f̂ T̂ T̂V ^  H M ^
%ffr ^ fiR K  ^  j  I

Sm %m\ > ir i^  ^ f¥ t r i t  ^  ^  
^  ^  5Fg?T f w
*n ? f «TT, ^  ?>T #  « T 5 ^

ftr I , a

s r i^ c R t  #  ^  i  3ft 5TFT ^
^  * n i t  ^  ^  ^ t s f t ^  ^
ijsfTW IT?I% t  II? ?mrIT f 
^  m r f m  * H t  3ft ^  q it^ T  %  
f f t r  W T  ^  «fnft I  ??r ^TTi>T

,  n̂pT % ^  ^  f * f t  ^  ^
F f t V R  ^  # , ? r f ^  f ^ .  ^  ^  I  

^  « f t r  4  » T f t  »T5t?tiT ^
« I P T  j  I

Hsr r̂ <T ^  3tT5T JTf t  f r  W
#  ?T5T U ! ( '» '  ^  5 n r t ^
T V S ft $  ftp ^
V t  9?rf?9r * R T  t  ^  ’ Tt W  
g f w  ^  ?w>r I A  ?nTJT?fT f  ft) w  
? J H t ^  ^  ^^ r? TT 3TT T | T  I  ft>

^  «PT5ft
qr ^^ r̂rerr ft:^' i r̂ftisr ^ 

<»TH%T ^  % «rPT ^ II?
irm ^ T  ^T??rr f  ft[? ftw  
< r f n r f ^  ^ft #  * i f ,
^  ^ «rf>PTm ^ II?

"v ft> ^ -*< i< r i« i  ^  H H 11 *i?f
« m r n t , g w  %  ^  ^r srf?r %  w m %  
I  ^ m  ^  SRIHT
1w  * F iT  I  I w ? r i r  %

! T ^  ^  3ft jrftre  ' w
“ ^ t ^ T "  t  ^
« i t  ? n rsw  ^  CRT »6nT ^

I J V  H ? t*T  • F T ’ f t f t ^  ^  ^

5 ^ ft ^  3ft 4  ^TW ^
* N t  * f  5 T R T  ^ T f ^ T  j
«l? H ?  I  ftr  ’5 S ’ t  ftr  H ?  3ft # ¥ -
ift^ ^ ^  5rnr? ?T»i^¥t %

* f t r  ( ^ « { )  ?T<IT V i T ( f ^

irrrmf % < m r d  % ^
u r f ^  %  ^  f  ?5 «PrTT ^  T W T T  I
a  ^  ^  vr »rfI wnrrft
I  ft> "T FI®? 51*^ ^  II? î?T % 
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Shri Feroze Gandhi: I will be very 
brief. I will only add my words o f 
support to the Bill and all congratu­
lations to the hon. Minister lor having 
brought this Bill before the House- 
and I hope that the House will expe­
dite the passing of the Bill by 5-3(  ̂

P.M. I support the Bill.
Shrl T. N. Singh: I rise to inter­

vene in this debate at this stage be­
cause I feel that something in regard 
to this measure should be said in 
order to avoid unnecessary criticism. 
I was rather surprised that while 
presenting bouquets to our hon. 
Minister of Information and Broad­
casting, some of the hon. Members 
complained of delay.

An horn. Member: Naturally.
Siirl T. H. Sinch; I know what a 

stupendous task this was from the 
work that we had to do in the Com­
mission and I can say that because
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of the new field covered and certain 
new kinds of problems which natu­
rally arise, when you deal with labour 
aspects of a profession. This is a 
Bill which goes very far towards 
showing the way as to how we can 
deal with this aspect of the labour 
problem. There ai:e so many laws 
here as well as outside the country 
dealing with labour problems, but to 
deal with professional problems is a 
very difficult question to solve. I 
really feel that in view of the com­
plexity and a vocal section with which 
we have to deal, this Bill has been 
brought none too late. Everybody 
can say—and probably some of us 
may say so—that we could have ex­
pedited this thing by a month or so 
in this or that direction, but generally 
speaking, I must express my satisfac­
tion at the manner in which the Gov­
ernment have dealt with the recom­
mendations of the Press Conmiission 
and the consideration shown. The 
proprietors of the newspaper press 
are a very powerful section of this 
country and it is not an easy matter 
to deal with something revolutionary 
which the Press Commission has re­
commended in the form of legislation, 
and this is what has been done dur­
ing the last 3 or 4 Bills that have 
come before the House, some of which 
we have passed. So I would not 
blame the hon. Minister for being 
dilatory or coming with the measure 
late. I know and understand the 
oomplexity of the problem and I 
must give him the credit for doing 
his best to do the things early.

As regards the Bill itself, I myself 
may have certain improvements to 
suggest and there are other colleagues 
of ours in this House who would 
like certain other modifications to be 
made, probably to suit the employer 
or the employee, liiere may be views 
on this and I am prepared to give all 
credit to those who want to think 
independently of this problem, but I 
want to say that this measure, which 
is the first of its kind to deal with a 
very honourable profession in this 
country, should err, if at all it has to 
err, on the side of liberality for the
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profession instead of trying to narrow 
down the privileges that are intended 
to be conferred on the people em­
ployed in journalism. I have worked 
as a journalist, in fact I began my 
life in the year 1925 as a journalist 
and 1 have worked from 6 p .m . to
6 P.M. which was the daily routine of 
work.

Shri R. Velajttdhaii (Quilon cum 
Mavelikkara — Reserved — Sch. 
Castes): That is why the hon. Mem­
ber is now here in this House.

Shri T. N. Singh: The salary that 
was paid to me was a mere Rs. 60 and 
1 did feel in those days very bitter 
and I did feel the necessity for some­
body there to protect our interests. 
At least for those who work at the 
table, who are educated and who are 
tiring themselves out, it was not mere 
physical work that they had to do. I 
feel that, if any modification has to be 
made in this measure, it should be 
made with a view to giving more and 
more privileges to the people belong­
ing to this noble profession. I have 
heard that there are cases where 
gratuity may have to be paid amount­
ing to large sums. But remember 
that in those days journalism was 
almost a mission for many of us. We 
were fighting for our freedom and I 
ask this: Is it suggested that for those 
years for which we worked, right from 
1920 till I94i or so, we should not get 
the gratuity of 15 days’ leave? If that 
is the suggestion, there can be na 
more reactionary mentality than this.
I very strongly urge that there should 
be no modification, and if there has 
to be a modifications, it must be in the 
process of liberalising it still further.
I do not want to raise any controversy 
because the House, I find, is so kind 
to expedite the passage of this Bill. 
But as I have said, I do not want to 
suppress the feelings w;thin me that 
for the work that we have put in dur­
ing those years, for the sacrifices that 
we journalists have made during the 
period of the freedom struggle, we 
should be rewarded not by 15 days^ 
leave but by two months or three 
months even. That is what I feel 
about the matter.
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tShri T. N, Singh]
As regards the Wage Board, I am 

very glad that in the Upper House the 
modification was made. We are moft 
^ n cem ed  merely with fixing a mini­
mum wage—that is not the main thing 
— b̂ut we also want that proper wages 
^ r fair wages should be fixed. As a 
matter of fact, in our own Commis­
sion we discussed this question in 
^ e a t  detail and it was our intention 
—I am disclosing no secret—to see 
that our fellow joumaliste got a fair 
wage, and not only a minimum wage. 
For that reason I very much welcome 
the change made here. I am sorry I 

Jiave probably exceed the time limit 
fixed by you, but if you so permit, I 
would say that working hours, over­
time and all those things should follow 
and they will follow. The tide which 
has flown in a particular direction 
cannot be reversed at this stage and 
any effort of howsoever big a proprie­
tor might be will only wash him off and 
will not in any way retard the pro­
gressive line that this House is tak­
ing when it is passing this Bill. I 
would only say this. If a worker gets 
some overtime—a worker doing some 

physical labour—you cannot stop the 
«ther man getting it. I do not think 
there is anything in the Bill to pre­
vent Government from saying that 
overtime has to be paid.

Dr. Keskar: There is nothing.
Shri T. N. Singh: I am sure that

when this process starts all these 
things will automatically follow. My 
advice to my fellow journalists will 
he  this. Let us not be impatient. For 
)0  years under great hardships with 
great patience we have struggled for 
a certain standard. Let us go on 
working steadily without any bitter­
ness against anybody. I am sure that 

.the proprietors of the newspapers 
will see their way. Newspaper indus­
try should not be rim at is it done 
today. In future, I anticipate it not 
to be merely profit-making concern. 
It has to have a mission. Therefore, 
let the proprietors not view these 
things with a rupees, annas and pies 
attitude of the average businessman 
who wants to make some commissions 
on anything that he can.
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Shri Kamath (Hoshangabad): Press 

Conunission too?
Shri T. N. Singh: I thought prob­

ably the hon. Member also wanted to 
get a commission on the Press Com­
mission. That is not possible. With 
these few words, I will commend thia 
measure to the House and strongly 
appeal that this Bill should be passed 
as it is just at present. Let no Mem­
ber be deluded by the hope that if any 
modification is going to be made it 
will ever be made in the reactionary 
direction.

Shri Joachim Alva (Kanara): The
long, bitter and strenuous struggle 
waged by working journalists which 
started silently almost a century ago 
has at last ended. The working 
journalist has at last come into his 
own with some more amenities around 
the corner. Many more amenities, 
which are denied to him now, he will 
surely obtain in course of time.

There is a moral and a legal side 
to this Bill. The legal side has pro­
vided many provisions which are very 
favourable to him. Gone is the day 
when the proprietor could harass the 
journalist and extract work from him 
for 36 hours—I would not say 24 
hours but 36 hours—without any pro­
visions for the family or for any kind 
of emergent help though the profits 
were plenty and the returns large 
for the proprietor. We know that the 
infiuence of the proprietors is still 
very strong and they can reach from 
the zero point even up to Rashtrapatl 
Bhavan. However this is transient 
and passing.

The hon. Minister aided by his able 
and legal minded Secretary deserves to 
be congratulated for having brought 
this Bill out of a package of Bills 
which have to come from the report 
of the Press Commission. There is 
still one more Bill which he has to 
bring. There is no provision at 
all for smaller and weaker papers: to 
pull them out of their morass and 
bring them into their own—there is 
just no provision of any type for them. 
The British and American advisers are 
responsible for this and the Indian
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advertiser is completely indifferent to 
the growth of Indian joumalism. 
There is also now the new advertiser 
from the USSR, Central European 
countries and China which, we hope, 
will coimter-balance the force of the 
British and American advertisers. In 
this great tussle, the smaller news­
paper goes to the dogs. Their inte­
rests had to be protected and had to 
be planned by the Ministry in the 
Five Year Plan by the provision of 
long term help or any other amenities 
80 that they could stand the strain of 
the forces of competition. This has 
to be done so that they can enter the 
field and then the Indian language 
press will come into its own, when they 
will turn out into best—circulated 
papers of the w orld

I was stressing the moral and legal 
sides of this Bill. The journalist has 
got now many pegs to hang his claims 
but he shall not also hang the manage­
ment on it. Once he gets his dues, he 
must also feel his moral obligation. 
The moral obligations are many. The 
House would forgive me if I mention 
an instance. A businessman who 
originally came from Pakistan told me 
the other day—a refugee—that he
came to India with Rs. 3 and he had 
been able to establish a flourishing 
business now. When he went to a Bri­
tish factory at Sheffield, the British 
Trade Union people told him an of a 
striking incident. A particular worker 
went to wash his face at 6:45 when 
the factory was to be closed at 6 p .m . 
They sacked that man an circulated 
to all the other Unions that he shall 
not get a job. If those 15 minutes 
were multiplied by a thousand work­
ers would mean the loss of so many 
working hours. The moral obliga­
tion of the Union was strong. It is 
inherent there and is lacking here. 
The British individual character is 
something which can be emulated. 
We will have to emulate the attitude 
o f the British Trade Unions and dis­
charge our moral obligations.

Gone are the days of the great 
journalists who are fifty-year old now 
and beyond, who worked all the 24 
hours and put their hands into every
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kind of work. Today we want young, 
able and hard-working journalists 
who ase patriots and who will mate 
the management love their ways. 
Let not our boys run away 
from their work. Perhaps they 
do not understand fully their responsi­
bilities. Joumalism cannot move 
automatically; newspapers cannot be 
produced by machines alone. The 
moral fibre is the triumphant factor.
I would quote one instance. I had a 

colleague of mine who one day walk­
ed upto me and said—he was a very 
able Orissa boy and I do not mind 
mentioning his name—he was Shri 
Profulla Mahanti, now writing 
articles in all the leading papers: 
“I am going away; I have 
finished my work for the d ^  and for 
the whole of next week. My only son 
is dead and I am going away to my 
home in Calcutta. ” I can never forget 
that. There was another typical inst­
ance. A worker asked the newspaper 
proprietor leave for his marriage; he 
was told to go out. The proprietor—
I do not want to mention his name— 
was a journalist-worker of 24 hours 
and he died in harness, and he was 
one of the great pillars of our jour­
nalism.

There are proprietorial perfections
and imperfections. These are things 
which we shall have to remember if 
we are to get our papers strong and 
going. As I said, if we are today tak­
ing a step forward, let us not take 
two steps backward. We shall threby 
strengthen our country and oup 
joumalism. Again I say, the Govern­
ment must help the poorer, and 
smaller language papers—established 
Indian language papers—so that they 
make their own contribution towards 
our welfare State.

Shri Bhagwat Jha Azad: I welcome
this Bill because it is a recognition of 
human value in such an industry 
where workers working from morning 
to midnight are subjected to poverty, 
tyranny and injustice—an industry in 
which useless pathetic institutions 
in the name of national agencies 
claim from Government a big junk, 
and whose big guns sometime raid



2537 y^orking Journalists 13 DECEMBER 1955 {Conditions of Service)
and Miscellaneous

Provisions Bill

2539

[Shri Bhagwat Jha Azad]
the Central Hall and try to stop this 
Bill from being passed in this House. I 
welcome this Bill on more than one 
ground.

Though this Bill is not perfect, yet 
I feel this will go a great way to help 
the working journalists who are sub­
jected to so many hardships. As 
introduced in the Rajya Sabha this 
Bill did not give us any satisfac­
tion. But, as it has emerged now it 
has been much improved, thanks to the 
Members in Rajya Sabha and to the 
elasticity of the Hon. Minister.

An Hon. Member: Generosity.
5 P.M .

Shri Bhagwat Jha Azad: The Wage 
Board as has been set up now, I find is 
not confined to minimum wage but it 
will also go into the question of fair 
wages with a view to fix the scales 
of wages and other allowances for the 
working journalists.

We want that clause 13 of this Bill 
should immediately be acted upon by 
the Government by publishing in the 
Official Gazette the ‘ wages for the 
interim period that are to be paid and 
which have been prescribed by the 
Press Conrniission. It is very strange 
that some of my friends—of course 
they knew my views and therefore 
they did not dare to come to me— 
were whispering in the Central Hall 
or somewhere as to why this retros­
pective eff^ t should be given to the 
provision regarding gratuity. I wanted 
to shoot a question on their face, but 
they did not come before me, as to 
why retrospective effect should not be 
given to a provision applicable to 
those who are working from morning 
till midnight in such an industry 
and in such offices where I have 
seen that they have not even got 
the minimum advantage of a 
good chair and table? Why 
should it not be given to them 
who have a suffocated life and who 
work day and night for giving good 
material which is called the fourth 
estate in the country? Why should 
they not be given the advantage of

retrospective effect? Then I was 
asked, why this provision of provident 
fund and this gratuity? My answer is 
the same to that

But I feel that though the hon. 
Minister—he is perfectly justified in 
being proud of it—has provided a 
retrenchment clause in the Bill which 
will cover the period since the 
announcement of the Report of the 
Press Commission, theie are stiJl 
many hard cases. I know at least about 
one, a friend of mine, who is a journa­
list in Patna in a similar press. His 
only guilt was that he appeared before 
the Press Commission and gave evi­
dence in clear words against what 
things are being done in the establish­
ment. He has been retrenched on that 
account and he cannot be covered 
under this retrenchment clause 
because the period that has been 
stipulated in very short. I, therefore, 
request the hon. Minister to extend 
this period. If it is not possible, he 
should say that such cases which are 
still pending in different States and 
which have not been decided by the 
Industrial Tribunals should be refer­
red by the respective State Govern­
ments to adjudication.

I feel that there is still much to be 
done. This Bill is not perfect, but as 
we all know no man nothing in this 
world in perfect. Still I hope the 
hon. Minister will not take shelter 
under this but will take advantage of 
this that a man always gains by ex­
perience and he is a man who adapts 
according to circumstances. As I have 
complimented the hon. Minister of 
elasticity I am sure he will take 
into consideration our views. W# 
have ourselves foregone the privilege 
of moving our amendments in this 
House only in the hope that certain 
things which we wanted to raise 
through amendments will be taken 
into consideration by the Minister. 
Even if our amendments have not 
been formally moved in this House 
they have been informally sent to 
him as our amendments and we have 
also informed him outside the 
Houae.
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Dr. Snresh Chandra: I do not know 
whether I should congratulate the 
hon. Minister for his elasticity, but 
I certainly feel that the hon. Minister 
deserves our congratulations for 
bringing such a measure in such a 
short time. As has been stated 
before by the Minister himself, this 
is probably the most important re­
commendation of the Press Commis­
sion and as such it is absolutely 
necessary to bring a legislation to 
improve the conditions of the work­
ing journalists which is a human 
problem.

Now, it is not the time here to go 
into the provisions of the Bill in a 
detailed manner as has been agreed 
to by the unanimous voice of this 
House, but I feel it is necessary to 
point out that a little more compre­
hensive measure is expected to be 
brought forward by the Minister 
which will also include the shortfalls 
which still remain in this Bill.

It is a welcome sign that a provi­
sion has been made for the consti­
tution of a Wage Board, but I feel 
that the Government should accept 
the recommendation of the Press 
Commission on this issue and have 
a basic Minimum Wage Board. 
Though it is a fact that this basic 
Minimum Wage Board does not exist 
in all other industries, I feel this is 
a special industry whose importance 
has been emphasised by my previous 
speakers and I need not go into that 
in view of the short time at my dis­
posal. I feel that it is necessary to 
have some kind of a Minimum Wage 
Board so that the minimum salary 
which has been prescribed by the 
Press Commission may be given 
effect to. After going into this indus­
try very very carefully they have 
prescribed Rs. 125 as the minimum 
wage. I feel it is quite justified and 
hope the Government would come 
forward in accepting this recommen­
dation.

I have another point to make. I 
hope that this Wage Board might 
become a sort of ‘J’ imping board' for 
the promotion of the conditions of 
working journalists for their security 
of tenure, emoluments and other 
things so that in future this Bill may 
become a charter for the journalists 
of this country.

The third suggestion I have to 
make here is that there should be 
no discrimination against Hindi or 
language newspapers in any way. Un­
fortunately, in this country there has 
been a kind of discrimination in 
respect of fixing of wages for the 
language newspapers. I feel that 
there is hardly any future for 
English in this country after some 
years. It may be unfortunate, per­
haps, but it is so because of the 
provision in our Constitution and, 
therefore, the future lies in the 
language newspapers of the country. 
Therefore, the Government must do 
everything in its power to encourage 
the language newspapers and should 
show no discrimination.

I feel that this Bill is a very wel­
come measure and I hope the Gov­
ernment will take note of all the 
points which I have tried to place 
before this House. I heartily support 
this measure.

) :
fnTrrfir JFfrar | w
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Sir, I move for closure. (Interrupt 
tion).

Mr. Chariman: Order, order. The
whole point is, there are two hours 
allotted for this and it depends on the 
House whether they want to close it 
earlier.

Some Hon. Members: Yes, Sir.

Some Hm . Members: No, Sir.
Mr. Ckataian: There is difference

of opinion.
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Dr. Keskar: There were two
hours fixed if the House sal till six 
o'clock. I was informed by the pre­
vious Chairman that there is a desire 
to adjourn at 5-30 p.m. and that is the 
reason why there is a move for clo­
sure; probably, we might have been 
given less time.

Shri Raghunath Singh: Sir, I move 
for closure because we have to finish 
early. (Interruption) .

Shri Sinhasan Singh (Gorakhpur 
Distt-South) rose—

Shri N. Rachiah (Mysore-Reserred-
Sch. Castes) rose— Unterruption).

Mr. Chairman: I think Shri Jaipal
Singh was a member of the Commis­
sion and he wants to say a few words. 
I will give him 5 minutes. He shall 
be the last speaker.

Shri T. N. Singh: He may speak
on the third reading. Once a closure 
motion has been moved it will have 
to be put to the vote of the House 
according to the rules.

Mr.» Chairman: Not necessarily;
there is some discretion left to the 
Chair. So, I will give some time to 
Shri Jaipal Singh—5 minutes—and 
after that I shall put the closure mo­
tion.

Shri Jaipal Singh (Ranchi West 
Reserved-Sch. Tribes): I am vary
grateful to you for enabling me 
amidst this babel of noises to say a 
few words on this Bill.

Shri B. S. Murthy: On a point o f ‘
order. This usage of the words 
“babel of noises” is intended to mean 
that there is no rule or rhyme here. 
The Members were asking for closure. 
Would you be good enough to say 
whether this phrase ‘"babel o f noises” , 
when we asked you to put the motion 
for closure, is in order?

Shri Jaipal Singh: I find it very
difficult to vindicate my position when 
there are some Members who per­
haps are not well acquainted with the 
language in which I am speaking.

Mr. Chairman: Hon. Member has
got just three minutes more.

Shri Jaipal Singh: I take this op­
portunity of recalling the name of the 
Chairman of the Press Commission— 
Justice Rajadhyaksha. We who had 
the privilege of working with him 
could not have had a better man as 
far as the working conditions of work­
ing journalists were concerned. Here 
was an Indian national who had more 
experience than any other man of the 
judiciary in this country alive then, 
more experience than any one of us 
or, for the matter of that, anybody 
else, and nobody else could have 
been thought of by the Government 
of the day. He was, in one form or 
the other, head of many tribunals 
dealing with labour conditions. My 
colleague who has spoken here a few 
minutes earlier talked of the mission. 
The mission is a historical fact. We 
are not concerned with missions now: 
we are concerned with the present 
problems and I think the present 
problem is not one of employers only 
but of the employees also. It is an 
open fact that I was not satisfied. In 
fact; I am one of the dissentients, one 
of the signatories to the Minute of 
Dissent in the Press Commission's re­
port. I am not satisfied that even 
what is being offered today is good 
enough, when we are expecting won­
derful work from our working 
journalists. The biggest sinners 
in this country are the language press. 
We talk of nationalism and the like. 
But it is the foreign language press 
that does pay well. It is not the 
language press. The foreign lan­
guage press is today better than any 
language press. ‘

Some Hon. Members: No. no.

Shri Jaipal Singh: The facts are
there. These reports are there. Let 
any of my colleagues tell me what it 
is. I do not like that word “verna­
cular” press. It is opprobrious. The 
language press of the country does 
not pay better than the English press 
(Interruption) Hon. Members tell me 
that there should be no discrimina­
tion. Well, what I have to say is this. 
Let this be recorded. I am also a  
working journalist.
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Ab  flon. Member: Part-time.

Shi I Jalpal Slnfh: May be part­
time; maybe one day in the year, but 
I am a working journalist. All that I 
Bay is this. Let it not be merely a 
misssion. Let it be something more 
than that. Let them be worthy of 
the hire. It is very important It 
is very easy to talk of what they 
should get, what their working con­
ditions should be etc. I have no 
sympathy whatever with the employ-

Shrl Joachim Alva: The English
section is financially the most power­
ful section of Indian journalism.

Shri Jalpal Siagh: Let there be
no mistake about it. I have no sym­
pathy with the employers.

Mr. Chairman: The hon. Member
is not keeping in mind that he has 
been given only five minutes. He is 
exceeding that limit. I thought that 
he was eager to speak, but he is pay­
ing economiums and something like 
that. Time is short. He will please 
finish soon.

Shri Jaipal Singh: I appeal to the
working journalists to realise that 
theirs is creative work, and creative 
work, by virtue of its being creative, 
is not subject to the ordinary condi­
tions, but, at the same time, th«y 
shall be worthy of the hire.

Some Hon. Members: They are.

Shri Alga Rai Shastri: They are
better than that.

Mr. Chairman: The question is:
“That the question be now put” .

The motion was adopted.

Mr. Chairman: The question is:

“That the Bill to regulate cer­
tain conditions of service of work­
ing journalists and other persons 
employed in newspaper establish­
ments, as passed by Rajya Sabha, 
be taken into consideration**.

The motion was adopted.

^  ?

Mr. Chairman: I do not think it
is necessary. The next stage î  cla*̂  
use-by-clause consideration. I hope 
all the Members who have tabled 
amendments have withdrawn their 
amendments.

Shri Sadhan Gupta:
going to move them.

We are not

Shri B. S. Murthy: They have not
at all been moved.

Mr. Chairman: The question is:

“That clauses 1 to 21, the Enact­
ing Formula and the Title stand
part of the Bill*’ .

The motion was adopted.

Clause 1 to 21, the Eactmg Formula 
and the Title were added to the Bill.

Dr. Keakar: I beg to move:
‘That the Bill be passed.’*

In moving that the Bill be passed^ 
may I say one or two words? I do 
not want to say anything by way o f 
a valedictory speech but I want just 
to mention a few points that hon. 
Members have raised here.

Mr. Chairman: The hon. Minister
may reply after one Member ha» 
spoken. Shri D. C. Sharma will now 
speak.

Motion moved:
“That the Bill be passed.**

Shri D. C. Sharma: I welcome this
Bill. It is not the time to lecture Uy 
journalists, to lecture to the proprie­
tors or lecture to anybody, but it iŝ  
the time to rejoice, and I think the 
most happy man today is* our Minis­
ter of Information and Broadcasting, 
Dr. Keskar. He has been feeling 
very happy and has been smiling all 
the time, and I hope his smile has 
not been due to my friend Shri Khan- 
duabhai Desai, but they are both very  ̂
happy today. Journalism is a most
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[Shri D. C. Sharma]
precarious profession, but today we 
are giving the journalists a modicum 
of the sense of security. It is the 
most hazardous profession and we 
are frying to insure it slightly against 
the risks which it involves. It is 
the most difficult* profession and we 
are trying to give it some modicum of 
a living wage. It is the most liberal 
profession but its liberalism is rooted 
in poverty and we are trying to 
offset that porverty. It is the most 
honourable profession and we are giv- 
mg that honourable profession some 
incentive for doing the work efRcient- 
ly, nobly and well. Of course, I would 
only say to my hon. friend, the Minis­
ter, who has got this thing done in 
such a short time that the clause 
about the disciplinary action should be 
modified and explained, and, if pos­
sible, withdrawn. I would also say 
that so far as retrenchment is con­
cerned, the provisions should be made 
as hard as possible for the proprie­
tors. With these words, I support the 
Bill.

w  I, ftFT ^  t  ^

Mr. Chairmaii: Order, order. I
am once again asking the House to
fix up its mind. Of course, the time­
limit fixed is two hours and according 
to that schedule, we can sit till 6.
But I understand that due to some 
reasons hon. Members want the 
House to adjourn at 5-30.

Several Hon. Members: Yes.
Mr. Chairman: So that sense is

there.
Shri S. L. Saksena: I want to say

only one thing. Today, by this Bill 
we are admitting the working journa­
lists into the class of labourers. My 
journalists friends are very happy and 
I am also very glad. But, I warn 
the journalists that they should not

be overhappy^ The Industrial Dis­
putes Act, the Industrial Employment 
(Standing Orders) Act and the Em­
ployees* Provident Funds Act, 1952 
are there still and they have their 
own defects. As far as adjudication 
of disputes is concerned, there is a 
provision in the Bill that the Govern­
ment need not refer for adjudi­
cation.............

The Minister of Labour Shri Khan- 
dubhal Desai): That lacuna has
been removed in the amending Bill.

Shri S. L. Saksena: If that lacuna
has been removed in the amending 
B ill I am glad.

Mr. Chairman:
will now reply.

The hon. Minister

Dr, Keskar: I am very happy to
know that there is such a practical un­
animity in the House in support of 
this Bill. This shows that hon. Mem­
bers are all progressive minded. They 
would like to help the journalists 
and give them their due. They would 
like to give the journalists the best 
of working conditions.

fjp ^ r #  ^  ^t?PTT *TT I

Dr. Keskar: I will speak in Hindi
next time. I do not pretend that the 
Bill is a prefect one. I quite agree 
that the Bill can be improved in 
many details. But, as I said, it is 
striking a mean between various opi­
nions. Moreover, I have pointed out 
to Members that any change in the 
Bill at this stage, even though it may 
be a small one, would mean postpon­
ing the Bill for many months to come.

However imperfect the Bill might 
appear to hon. Members, I hope that 
they will give it imstinted support 
keeping in view the general principles 
involved and not the particular de­
tails which they disapprove. I would 
only like to say that it is not a dila­
tory measure. We have taken every­
thing into consideration. I am pre­
pared even now to consider anything
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which is pointed out as a defect or 
which, in the light o f experience, we 
feel is a defect; we will certainly see 
that measures are taken to adjust 
things accordingly later. We have 
to expedite the matter as quickly as 
possible. But unfortunately, hon. Mem­
bers will want to expedite things in 
such a way that the democratic 
and parliamentary procedure is not 
followed. If you want that proce­
dure to be followed, then some delay 
is inevitable. You cannot get away 
from it. I think as a longtime mea­
sure, it is better that we take 
every possible opinion into con­
sideration and then take a decision 
which is far better, far more mature 
and therefore far more lasting. 
There are a number of points raised 
by hon. Members here; I cannot 
refer to all of them. I am noting 
very carefully all the suggestions 
made here. Two or three Mem­
bers raised the point of discipli­
nary action. I may remind them 
that the provision regarding discipli­
nary action is taken from the Indust­
rial Disputes Act. Disciplinary ac­
tion is taken for proved and gross 
misconduct. There is no contradic­
tion between what is suggested in the 
Industrial Disputes Act and what is 
suggested by the hon. Members. Ac­
tion taken under this Bill will be ac­
cording to the procedure laid down 
in the Industrial Disputes Act. 
Therefore, hon. Members need not 
have any apprehension.*? that this in 
something new which is not existing 
in any other industrial legislation. 
The questions of overtime, leave and 
other things can be taken up under 
rules. I have also said in the other 
House that details regarding leave 
and overtime which are not put on 
the statute will be dealt with by 
framingi suitable rules. Many Mem­
bers have raised the question of the 
language press and the English press.

[M r. Deputy-Speakkr in the Chair]

There is no doubt that the future 
bjelongs to the language press. We 
hiave to see that the language press 
is nurtured and goes on the right

482 LSD

lines. It should be built on a sure 
foundation. All that is there. What­
ever is necessary will be certainly 
done by us. There need be no ap­
prehension that we want to show any 
discrimination in favour of the En­
glish press.

I have noted carefully the other 
points raised by hon. Members, in­
cluding the pertinent remarks of my 
friend Shri Jaipal Singh. We will 
bear them in mind, and as I said, 
after the Bill comes into force, in the 
light of experience, we will certainly 
do whatever is necessary. In certain 
matters like gratuity etc., it might be 
hard for a number of papers. I am 
prepared to examine everything with 
an objective mind. I said that the jour­
nalists must receive their just and due 
share. On the other hand, I hope 
that the journalists also will show, 
as Mr. Jaipal Singh has said, that the 
journalistic profession is an honour­
able profession. They can rise to 
noble heights and even without the 
Press Council coming into being, they 
will show that journalistic standards 
will be observed in the country. I 
have every hope that the journalists, 
as a collective body, will see that 
since hereafter better standards of 
working conditions are assured for 
them, better journalistic standards will 
be maintained, showing to other 
countries also that in India without 
much regulations, the journalists are 
showing the way for higher standards. 
That is somethng which I hope they 
will try to achieve. I also hope that 
the passing of this Bill will bring 
about better relations between the 
employers and the employees. I do 
not at all share the apprehension of 
some friends here that this Bill will 
bring about hardship or bitterness 
between the proprietors and the work­
ing journalists. On the contrary, 
now that the journalists .will get se­
curity and better protection, I am sure 
that there would be happier relation­
ship between the proprietors and the 
working journalists.

Shri Bhagwat Jha Aiad: As far as
question of retrenchment not covered 
by clause 3 is coiicerned.. . .
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Mr. Deputy-Speaker: Order, order.
I have not placed the motion before 
the House. Are there no amend­
ments?

Dr. Keskar: I have replied to the
third reading debate.

Mr, Deputy-Speaker:
This is a neat Bill.

Very well.

The question is:

‘That the Bill be passed”

The motion was adopted.

5-30 P.M .

The Lok Sabha then adjourned till 
Eleven of the Clock on Wednesday, 
the 14th December, 1955. 1]




